IN THE CENTFAL ADMINISTRATIVE TRIBMIAL JAIFUF REMNCH:JATPUR.

0.3 . NQ0.A28/1996 Date of order:29.11.1996
Laxmi Devi : Applicant

Vs.
Union of India and Ora. : Respondents

Mr. F.L.Thawani, counzel for the applicant

CORAM:

HON'BLE SHRI 0.F.SHAFMA, MEMEEFR (ADMIIIL S"RATIVE)

=

HOM'BLE SHRFI FPATAN FRATASH: MEMEER (JUDICIAL)

ORDER

PEF _HON'ELE SHRI O.P.SHARMA, MEMEEF (ADMINISTRATIVE)

In thiz application under Szcbion 19 of the Administrative
Trilunal's Act, 192 Smt. Laxmi Devi has prayed that the
rezpondents may be Jdivectad o amerd order Annsrure A/1 Jdated

[N}

3.10.1996 appointing the applicant ko the post of Sxfaiwala and
to appoint her in'any cther Group 'D' post evoepr Safaivala. che
hazs further prayed that order Ammerore A/2 Jdated 13.11.199¢ by
which her representation veyarding change ©OF the peast has been
rejectsd may be quashed.

2. ’ During the courae of avquments the lzarnsd comnzel for the

apzlicant zought permizdicn bo wikhdraw the OA, in order to pursue

the wmatker regat Jlng changs of the post wich the re spondents
themselvez. Permizzion granted. O.A. is dizmizzed a3 withdrawn.
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(PATAM PPAVASH) (O.P.SHARMA)
MEMBER (.JUDICIAL) MEMBER (ADMN. )



